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CENTRAL ADMINISTRATIVE TRIBUNAL ., PRINCIPAL BENCH
O Mo, 1017 /2002
MNew Delhi this the 17th dayv of October., 200%.
HONZBLE MR. SHANKER RAJU. HEMBEH (JUDICIAL)Y

1. Har Prasad &/0 late Sh. Chandra Lal.,”
Ex-Postal fsstt.. adra-I1.

smt. Raj Kumari W/ o Har Prashad.
R/o Ravi Dass Magar.,
Chakkl Pat. fara~3. oo o=Applicants

w3

(Bv Advocate Shri D.P. Sharma)
~Yersug-

1. Union of India,
through Secretairy,
Ministry of Communication.
Department of Posts.,
MNew Dalhi.

Z. The Chief Postmaszter Gensral.
WP, Circle, Lucknow.

%. The Senior Superintendsnt of Post OFfices.
fAgra Division., Agra.

~Rezspondants
(By Advocate Shri $. tHohd. arif)

ORDER (ORAL]

- By Mr. Shanksr Raju. mMember (J):

fgpplicant Mo .l while working as Postal assistant

lost his eve sight and was retired on invalidation w.e.f.

B.2.1997. At the time of retirement the family consisted
of his wife, thres sons and two daughters. Wife of
apiplicant died oh.l5u5ul998 and as duse to lost of wision it
was difficult for applicant to pull on in the lifs, he

married to one Rai Kumari. applicant Mo.2. under Hindu-

Marriages act and the marriage stood registered as per law.

~

ke

- 2 Goplicant No.Z2 gawve ar pplication  for

&

compassionate appointment but applicant No.l stated through
his application that this has been done without his

consent. Rather, a3 reguest has been made for compassionate




FEENCRHEE e

¢l

appointment of his son, wiz.. Sh. Wijav Singh.
Subgeauently on an application made on 23.7.2001 stating

b,  Wijay Sinah would not care applicant No.l

&4

that his son

made a oclaim Tor consideration - for compassionate -
appointment of his wife, i.e., applicant Mo.2Z. I

pursuance thereof wide letter dated 23.10.2001 applicant
No.Z2  was  asked to give the reguisite information and the

claim was rejected wide letter dated 1.11.2001. with the

cremarks that status of applicant No.Z., as wife of applicant

Mool is not clear as par the ssrvice book of the official.

3. Learned counsel for applicants states that
service book of applicant No.l was maintained till the date
of his retirement on invalidation, i.e.. in ths vear 1997,
whereas marrisage had taken place subseguentlvy. fs- the
status of applicant No.2 as wife of applicant No.l is not
disputed and the marriage hag been registered by the
Registrar of Mindu Marriages. as it is a valid and legal
mairriacge., reijsgction of ﬁeauegt of applicant No.2 iz not as

par rules and law.

a4, On  the other hand. learned counsel of
respondents  obiected to the delay in preferring the claim
and also on the qround'that applicant MNo.l has mads the
reguest  Iin an unusual manner bv Tirst making reguest TFor

consideration for compassionate appointment of his  son,

then switching over to consideration of his wife.

5. I hawae  carefullw considered tThe riwval

L.

contentions of the parties and perused thse material on



T

S In so far as limitation is concarnaed.,  as the
respondents themselves rejected the claim of annlicant No, @
For ﬁmmwasgionﬂte appointment only on 1.11.2001., the
present 0A Tiled on 3.4.2002 is well within the limitation.
as  stipulated under Section 21 Lot the aAdministrative
Tribunals act., 1985. Accordingly., the obiection regarding

Limitation is over-ruled,

7. On merits also, the ground of reisction that
status  of applicant MNo.? as wife is not clear as per tThe

service book cannot be countenanced, as after the death of

-

3DD1icaht No.l’s firstiwife on 15"5"1998m'applicant Mol
applicant Mo.2 according to the Hindu Rights
and  the marriage was dulv registered before the Registrar
of  Marriages is a leaal and walid marriage. It was the
rejection  that the service book did not contain the status
ef  applicant No.2Z as wife of applicant No.l is illogical.

as  Service Book was maintained upto 1997, whereas marriage

had taken place subsequentlyv.

5. In  this wiew of the matter. I am of the

considered view that consideration was inproper and cannot

51}

be sustained in law. Accordingly., D& is dizposaed of with a

dirgetion to respondents to re-consider the claim  of

capplicant No.2 for compassionate appointment as e~ the

[t

Scheme and as  per her eligibility., keeping in wview the
status  of applicant No.2 as wifs of applicant Mo.l as D
the marriage certificate. This sxercise is to be done by

passing  a detailed and speaking order., within a period of..
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hree  months  From the date of rsceipt of a copy of this

<. RMM
hankai~ Raiu)
Member (J)

order. Mo costs.
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